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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,

KARKARDOOMA COURT, NEW DELHI

State v. Deepak Dutt s/o Jagmohan Dutt
FIR No. 143/2020

u/s  392/34 IPC & 25/54/59 Arms Act
PS: Jagatpuri

13.08.2020

Present order shall dispose off the bail application of accused Deepak 
Dutt s/o Jagmohan Dutt

Present: Counsel for Applicant (through Webex)
    Ld. APP for the state

1. Present bail is third bail application of accused/applicant Deepak Dutt. First bail

application  of  accused  Deepak  was  dismissed  by  this  court  vide  order  dated

22.07.2020 while Iind bail application od accused was disposed off as withdrawn vide

order  dated  10.08.2020.  Again  present  application  of  accused  is  moved  on

11.08.2020.

2. It is stated that accused is in JC since 12.07.2020 and was falsely implicated in

the present case. It is further stated that accused is having a clear antecedents and

he belongs to good family. It is further stated that accused is a respectable citizen and

is not involved in any criminal  cases. It  is further stated that accused is no more

required for custodial interrogation and that he may be released on bail. 

3. In reply thereof , it is stated by IO that allegations against the accused person

is serious in nature, as accused along with one other person robbed the complainant

of his gold chain and when complainant tried to chase the accused person accused

scare  the  complainant  with  pistol.  It  is  further  stated  that  complainant  gave  the

identification mark of the vehicle and on the basis of same, accused was arrested. It

is further stated that one illegal weapon alongwith live cartridges were recovered from

the accused. IT is further stated that investigation of the case is still pending as co-

accused is yet to be arrested and gold chain is yet to be recovered. It is further stated
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that  accused is  a  habitual  offender  and has involvement  in  37 other  similar

cases. It is further stated by the IO that 397 IPC is already added in the present case.

 

4. Heard the arguments through VC and perused the record. 

5. As discussed above, present applicationis third bail application of the accused.

However  no  change  of  circumstances  has  been  shown by  the  applicant/accused

since the dismissal of first bail application.

6.  Be that  as  it  may,  allegations against  the  accused  are  serious  in  nature.

Further investigation of the case is still pending as co-accused is yet to arrested and

Gold Chain is yet to be recovered. Further motorcycle and illegal weapon used for the

commission of offence is recovered from the possession of accused.  Furthermore

accused is an habitual offender and has involvement in 37 other similar cases.

7.  Furthermore, one of the section in the invoked in the FIR i.e. sec 307 IPC is

triable by court of session. In the case title  Prahlad Singh Bhati Vs. NCT of Delhi

Appeal (Crl) 324 of 2001, Hon'ble Supreme Court has observed:

“Even  though  there  is  no  legal  bar  for  a  Magistrate  to  consider  an
application  for  grant  of  bail  to  a  person  who  is  arrested  for  an  offence
exclusively triable by Court of Sessions yet it would be appropriate that in such
a  case  Magistrate  directs  the  accused  person  to  approach  the  Court  of
Session for the purpose of getting the relief of bail”. 

8. In view of the same, In view of the above discussed facts and circumstances,

no ground for bail if made out. In view of same, bail application if accused Deepak

Dutt s/o Jagmohan Dutt stands dismissed. Application disposed off accordingly.

Further counsel for the applicant is directed to file original application as and 

when courts re-open. 

Anubhav Jain
MM-05/Shahdara / KKD /13.08.2020
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State vs. Not known
e-FIR No. 014652/20

PS Jagatpuri
U/s  379 IPC

13.08.2020
This is an application to release vehicle no. UP-62BH-7140 (Honda Shine Bike)

on superdari moved on behalf of applicant Waseem Raja s/o Mr. Kaushar Ali. 
Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated by  the applicant  that  he is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed  panchnama,  taking photographs  of  the  vehicle,  valuation  report  and a  security
bond.  The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the
complainant, accused as well as by the person to whom the custody is handed over. The
production of  the vehicle  should  be insisted upon during the trial.  The panchnama and
photographs  alongwith  he  valuation  report  should  suffice  for  the  purpose  of  evidence.
Return of vehicle and permission for sale thereof should be the general norm rather than the
exception”. 

In the facts and circumstances of  the case,  vehicle bearing No.    UP-62BH-7140
(Honda  Shine  Bike)   is  directed  to  be  released  to  registered/rightful  owner  after
verification by IO, if impounded in the present case and is not required for further
investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That  the  IO shall  take the photographs of  the  abovesaid  case  property  from all
angles including its chasis and engine number. 
(3) The photographs and the panchnama be countersigned by the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide the superdarinama/ surety  bond at  the time of  release of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO
shall be at liberty to file objection, if any qua release of abovesaid property on superdari
within 24 hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.
Further counsel for the applicant is directed to file original application as and when

courts re-open. 

        (Anubhav Jain)
            MM-05/Shahdra/KKD Court/13.08.2020ANUBHAV

JAIN
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State vs. Not Known
FIR No. 272/18

PS. Jagatpuri
U/s 395/397/120B/412/34 IPC

13.08.2020

Present: Ld. APP for the State.

Counsel for applicant (through Webex). 

An  application  for  release  of  vehicle  bearing  no.  DL 13S

5403 on superdari moved on behalf of applicant Ravinder s/o Rampher.  

In the reply thereof, it is stated by the IO that the abovesaid

vehicle  was  recovered  on  07.10.2018  by  the  IO  and  same  was

deposited at Central Malkhana, Wazirabad from PS Jagatpuri upon the

direction of senior police offical. It is further stated that on 06.04.2020

due to fire in Central Malkhana, Wazirabad many case property of PS

Jagatpuri and Anand Vihar got burned including the abovesaid vehicle

and a case was registered in PS Sonia Vihar and all the burned case

property was deposited in PS Sonia Vihar, Malkhana.  

In view of the fact that case property is burned in fire and

remaining of the same was deposited in PS Sonia Vihar, Malkhana in

FIR  no.  78/20,  present  application  stands  dismissed.  Application  is

disposed off. 

Further counsel for the applicant is directed to file original

application as and when courts re-open. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    13.08.2020 
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FIR No. 10130/20
PS - Jagatpuri

U/s 379 IPC
13/08/2020

This is an application to release vehicle no. DL-14SE-2111 on superdari moved on
behalf of applicant Sparsh Gupta 

Present : Ld. APP for the State. 
Counsel for applicant (through Webex). 

It  is  stated by  the  applicant  that  he is  registered/rightful  owner/AR of  the abovesaid
property.  

Learned APP for State has submitted that he has no objection if the vehicle is released to
the registered owner in terms of judgment of Hon’ble High Court of Delhi in case titled “Manjeet
Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No. 16055/2013
case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for disposal of the
case  properties.  In  respect  of  release  of  vehicle,  Hon’ble  Court  has  laid  down  following
guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The  photographs  of  the  vehicle  should  be  attested  and  countersigned  by  the  complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith he
valuation report should suffice for the purpose of evidence. Return of vehicle and permission for
sale thereof should be the general norm rather than the exception”. 

In  the  facts  and circumstances  of  the  case,  vehicle  bearing  No.    DL-14SE-2111   is
directed to be released to registered/rightful owner after verification by IO, if impounded
in the present case and is not required for further investigation   on the following conditions:-
(1) That  the proper panchnama of  the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released to
registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this order
would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours of
passing this order. Application is accordingly disposed off. Copy of the order be given dasti to
the applicant.

Further counsel for the applicant is directed to file original application as and when courts
re-open.

        (Anubhav Jain)
        MM-05/Shahdra/KKD Court/13.08.2020ANUBHAV

JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,

KARKARDOOMA COURT, NEW DELHI

State v. Abid s/o Sonu
FIR No. 301/2020
u/s  336/506/34 IPC & 27 Arms Act
PS: Jafrabad

13.08.2020

Present order shall dispose off the bail application of accused Abid s/o 
Sonu.

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

It  is  stated  that  accused  is  in  JC  since  18.07.2020  and  is  falsely

implicated in the present case. It is further stated that accused is no more

required  for  further  interrogation.  It  is  further  stated  that  investigation  qua

applicant/accused  is  already  completed  and  he  is  no  more  required  for

custodial interrogation and that accused may be released on bail. 

In reply thereof, it is stated by IO that present case was registered on

complaint of complainant Saif Ali that accused Abid demanded a loan of Rs. 1

lakh from the complainant and when complainant refused to pay the same,

accused threatened the complainant and thereafter accused fire some rounds

in gali where the complainant resided. It is further stated that one round was

recovered from the spot. It is further stated that weapon used in offence was

also recovered at behest of accused. It is further stated that investigation of

the case is still pending and that co-accused is yet to be arrested. It is further

stated that accused is Habitual offender and has previous involvement in 8

other serious offences. 

Heard  the  arguments  through  VC  and  perused  the  record  received

through E-mail. 
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It is pertinent to state in here that counsel for the applicant / accused

appeared before the court and stated that accused has no other involvement

and that accused is either discharged or acquitted in all  the other previous

matters as stated by the IO in his report.  Counsel further produced certified

copies of all the discharge / acquittal.  He further filed the report in the court.

It is further stated by the counsel that it is admitted by the complainant that he

and accused used to carry out loan transactions between each other.  It  is

further argued that although offences are bailable except for the offence u/s

27 Arm Act.  

Considering  the  fact  that  accused  is  in  JC  since  18.07.2020  and

recovery  has already been effected.  Further  in  view of  the ongoing Covid

pandemic conclusion of trial may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the same, accused Abid s/o Sonu be released on bail, subject to furnishing of

bail bond and one surety for a sum of Rs. 20,000/-. 

Further counsel for the applicant is directed to file original application as

and when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

13.08.2020             ANUBHAV
JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Kadir s/o Yamin
FIR No. 587/2019
u/s  307/34 IPC and 25/27 Arms Act
PS: Jafrabad

13.08.2020

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

An application seeking withdraw of surety is moved by Yasmin Akhtar.

As per the report filed by Ahlmad, present file is already committed to

Court of session vide order dated 29.02.2020. Considering that file is already

committed, no order can be passed on the present application. In view of the

same, application stands dismissed. 

Further counsel for the applicant is directed to file original application as

and when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

13.08.2020               
ANUBHAV
JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Mohd. Kamil S/o Mohd. Kadir
FIR No. 272/2020
u/s  379/411 IPC

PS: Jafrabad
13.08.2020

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

Present application has been received through office of DLSA, Shahdara.

As per the nomenclature of the application, present application is bail application

of  accused/applicant.  However,  from the  perusal  of  contents  of  application  it

appears that accused has already been granted bail in the present FIR, and by

way of present application accused/applicant has sought release on the period

already undergone by him. It is further stated that accused was not released from

custody as he failed to furnish the bail bond due to financial constrains.

In  view of  same,  Jail  Supt.  is  directed to  furnish  an explanation  as  to

whether bail has already been granted to accused or not. If so, Jail Sup shall

inform the current status as to for what reasons accused is not released from

custody.  Jail  Supt.  shall  also  furnish  explanation  as  to  how  application  was

moved without verifying contents of the same. To come up on 19.08.2020.  Copy

of order be send to jail Supt.

Copy of order be also send to office of Ld. Secretary, DLSA, Shahdara for

information purposes.

Further counsel for the applicant is directed to file original application as

and when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

13.08.2020        ANUBHAV
JAIN
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IN THE COURT OF ANUBHAV JAIN, MM-05, SHAHDARA DISTRICT,
KARKARDOOMA COURT, NEW DELHI

State v. Waseem s/o Mohd. Ayaaz
FIR No. 37638/2019

u/s  379/411 IPC
PS: Jagatpuri

13.08.2020

Present order shall dispose off the bail application of accused Waseem s/o 
Mohd. Azaz

Present: Counsel for Applicant (through Webex)
     Ld. APP for the state

It is stated that accused is falsely implicated in the present case. It is further

stated that accused is no more required fro further interrogation. It is further stated

that recovery is already effected from the accused person. in JC since 24.12.2019

and was falsely implicated in the present case.  It is further stated that in the present

case charge sheet is already filed and accused is no more required for custodial

interrogation and that accused may be released on bail. 

In reply thereof, it is stated that accused was arrested at PS Pandav Nagar in

FIR No. 98/2020 u/s 392/394/411 IPC and that offending vehicle was recovered from

his possession. 

Heard the arguments through VC and perused the record received through E-

mail. 

In the present case in hand, accused is in JC since 16.03.2020 As per report

of the IO, recovery is already effected from the accused person. As such, no fruitful

purpose  will  be  achieved  by  keeping  the  accused  in  custody.  In  view of  same,

accused Waseem s/o Mohd. Ayaaz be released on bail subject to furnishing of bail

bind and surety of amount of Rs. 20,000/-. Application disposed off accordingly.

Further counsel for the applicant is directed to file original application as and

when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    13.08.2020            
ANUBHAV
JAIN
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State vs. Tarun s/o Sh. Ramesh
FIR No. 139/20

PS. Jagatpuri
U/s 392 IPC

13.08.2020
Present order shall dispose off the bail application of accused Tarun

s/o Sh. Ramesh. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It is argued by counsel for accused that accused is in custody since

12.06.2020. It is further stated that accused has falsely implicated in this case. It

is further stated that first bail application has been dismissed on 21.07.2020.  It is

further stated that charge-sheet has already been filed. It is further stated that

accused is  not  required  for  custodial  interrogation  and  that  accused may  be

released on bail. It is further argued that complainant has failed to identify the

accused in the TIP Proceedings. 

In  reply  thereof,  it  is  stated by the IO that accused is a habitual

offender and has involvement in many other cases. It is further stated that the

case property was recovered from the possession of accused. It is further stated

that charge-sheet has been filed in the present case. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact  that  accused is in JC since 12.06.2020 and

charge-sheet has already been filed in the present matter. Further, in view of the

ongoing Covid pandemic conclusion of trial may take some time. In view of the

same, no fruitful purpose will be achieved by keeping the accused in custody. In

view of the same, accused Tarun s/o Sh. Ramesh be released on bail, subject to

furnishing of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    13.08.2020ANUBHAV
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